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The Petitioner is called absent. Last time also, Petitioner having remained
absent, this Bench on the last date of hearing recorded that this Petition would be
dismissed on the next date of hearing that is today, in the event the Petitioner or

Petitioner Counsel failed to present for making their submissions.

For the Petitioner being absent despite conditional order was passed on the

last date of hea ring, this Petition is dismissed for default.
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